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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH  ALLAHABAD

ST/MISC/70004 /2018, ST/MISC/70005/2018
ST/70072/2016, ST/70194/2016 (D8}

Arising out of /0 No.20-ST/PRCOMMR/MRT/2015 dated 08.12.2015 passed
by Principal Commissioner of Centrat Excise, Meardt.

M/s. Triveni Engineering & Industries Lid.
’ LAPPELLANT(S)
VERSUS
CCE & ST, Meerut-i
RESPONDENT (S)
APPEARANCE

Shri R.Krishnan {Advocate) for the Appelfant (3]
Shri Mohd.Altaf {Asstt.Commr }{(A.R.) for the Revenue

CORAM:

SHRI ASHOK JINDAL, HON'BLE MEMBER (JUDICIAL}
SHRI ANIL G. SHAKKARWAR, HON'BLE MEMRFR{TFCHNICAL)

DATE OF HEARING/DATE OF DECISION : 17.01.2018

| EINAL ORDER 1O, 7.9/ 99 #.0800/RO1%

Per Shri Ashok Jindal
Considering the fact that issue invelved in the matterig,
covered by the decision of this Tribunal in the case of CCE v. M/s.Bajaj
Hindustan Sugar Ltd. vide FO/71097/2017 dated 08.09.2017 as stated
by the appellant, therefore we find it & fit case to grant early hearing of
the appeals. Accordingly the applications for early hearing are altowed
and the appeals are taken up today itself for disposal as agreed by both

the sides, _ .
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2 ST/70072/2016, 8T/70194/2016

2. The short issue involved in the matter is that whether the

transaction being transfer of right and privilege of export of sugar quota

N —
by the appellant on receipt of consideration -5 a service
or sale of goods.
3. Heard the parties. Considering the fact that the issue has been

examined by this Tribunal in the case of Commissioner of Central Excise
& Service Tax, Meerut-l v.T M/s.Bajaj Hindusthan Sugar Ltd, [2017-
TIOL-3943-CESTAT-ALL] wherein this Tribunal relying on the decision of
Hanble Apex Court in the case of Vikas Sales Corporation and another’s
reported in [2002-TIOL-608-SC-CT-LB] held that transaction question
regarding the sale of right and privilege of export of sugar quota is sale
of goods and no service element is involved, In that circumstances},we
hold that appellant has not provided any service therefore they are not
liable to pay Service Tax. In thege terms} the impugned orders are set
aside. In the result the appeals are allowed with conseguential relief.

{Dictated and pronounced in the court.)

Sdf- sd/-
Anil G, SHAKKARWAR ASHOK JINDAL
(MEMBER TECHNICAL) {(MEMBER jUDICIAL)
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